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 SHRI  SRINIBAS  MISRA  (Cuttack) :
 Sir,  regarding  item  5  (1)  (a)  which  was
 just  now  laid  on  the  Table  of  the  House,

 1  want  to  say  this.  I  had  occasion  to
 draw  the  attention  of  the  House  to  the
 negligence  by  the  Ministry  in  laying  papers
 on  the  Table  of  the  House.  Years  have
 passed.  Here,  in  this  case,  it  is  an
 important  matter,  and  the  statute  itself
 lays  down  a  certain  period  of  limitation.
 But  this  is  being  laid  beyond  that  period
 of  limitation.  Some  cock-and-bull  story
 is  given  to  show  why  delay  has  been
 caused.  This  is’  about  the  report  of  the

 Tariff  Commission  on  the  continuance  of
 Protection  of  the  aluminium  industry.  In
 the  meantime,  protection  is  already  given.
 If  this  delay  is  caused,  then  why  was  it
 laid  down  in  the  statute  that  it  should  96
 laid  on  the  Table  of  the  House  so  that  the
 House  may  give  its  opinion  ?

 SHRI  MOHD.  SHAFI  QURESHI  :
 The  report  of  the  Tariff  Commission
 pertains  to  1968;  and  the  reasons  for  the
 delay  are  self-explanatory.

 12.09  hrs.
 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY  :  Sir,  1  have  to  report
 the  following  messages  received  from  the
 Secretary  of  Rajya  Sabha  :

 (i)  ‘In  accordance  with  the  provisions ‘+  of  rule  127  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed
 to  inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting
 held  on  the  Sth  December,  1968,
 agreed  without  any  amendment  to
 the  Banking  Laws  (Amendment)
 Bill,  1968,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on
 the  6th  August,  +1968.”

 (ii)  ‘In  accordance  with  the  provisions
 of  the  rule  127  of  Rules  of  the  Proce-
 dure  and  Conduct of  Business in  the
 Rajya  Sabha,  |  am  directed  to
 inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held  on
 the  5th  December,  1968,  agreed
 without  any  amendment  to  the
 Madras  State  (Alteration  of  Name)
 Bill,  1968,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on
 the  22nd  November,  1968.”
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 UNION  TERRITORIES  (SEPARATION
 OF  JUDICIAL  AND  EXECUTIVE

 FUNCTIONS)  BILL

 (i)  Report  of  Joint  Committee

 SHRI  VIKRAM  CHAND  MAHAJAN
 (Chamba)  :  I  beg  to  present  the  Report  of
 the  Joint  Committee  on  the  Bi!l  to  provide
 for  the  separation  of  judicial  ‘and
 executive  functions  in  Union  territories.

 (il)  Evidence

 SHRI  VIKRAM  CHAND  MABAIJAN  :
 T  beg  to  lay  on  the  Table  a  copy  of  the
 evidence  given  before  the  Joint  Committee
 on  the  Bill  to  provide  for  the  separation  of
 judicial  and  executive  functions  in  Union
 territories,

 12.10  hrs.

 STATEMENT  RE.  RECENT  INCIDENTS
 IN  BANARAS  HINDU  UNIVERSITY

 MR.  SPEAKER  :  Dr.  Triguna  Sen.
 SOME  HON  MEMBRSS  ROSE--

 आ  रवि  राय  (पुरी):  अध्यक्ष  महोदय,
 इस  सिलसिले  में  मुझे  यह  निवेदन  करना  है
 कि  हम  लोगों  ने  इस  बारे  में  कुछ  ध्याना-
 क्षण  के  नोटिस  दिये  थे  कि  बनारस
 यूनिवर्सिटी  में  बड़ी  गड़बड़  रु  रही  है  ।
 बनारस  विश्वविद्यालय  को  छोड़कर  लड़के
 भाग  गये  हैं  कोई  लडका  वहाँ  पढ़ता  नहीं  है
 लेकिन  पु  स  को  जहाँ  भी  कोई  एक-आध
 लड़का  दिख  जाता  है  उसे  पुलिस  पीटती  है।

 इस  तरह की  वहां  पर  एक  गड़बड़ी  और
 अव्यवस्था की  स्थिति  चल  रही  है  और  मैं
 चाहता हू  कि  उस  बारे  में  हम  लोगों  को
 सवाल  पूछने  की  इजाजत  दी  जाय

 यह  बहुत  महत्वपूर्ण  मसला  है।  कोई
 लड़का  रहता  ही  नहीं  है  वहां। सब  छड़
 कर  भाग  गए  हैं...

 SHRI  5.  M.  BANERJEE  (Kanpur)  :
 On  a  point  of  order,  Sir;  this  statement  is
 being  made  by  the  Minister  under  rule  372,
 under  which  no  question  can  be  asked.


